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e / ORDER

This appeal by the assessee is directed against the order
passed by the CIT(A)-3, Bhopal on 15.10.2019 1in relation to the

assessment year 2017-18.

2.  Before us, the assessee has filed a letter dated 25.08.2021
seeking withdrawal of the appeal. The relevant contents of such

letter reads as under :

“With reference to the above subject, it is humbly submitted that, in
the instant case of the appeal, the appellant prefers to settle the case
under DTVS, 2020 for which the Form-3 has been issued by the
Competent Authority which is enclosed for your ready reference.
Moreover, as per settled tax amounting to Rs.11,70,796/- the appellant
has also paid on 24.08.2021 vide Challan No.20158.
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In view of the above, you are requested to allow the withdrawal of the
instant appeal as per conditions of the scheme and give the order for
the same so that the same will be attached separately during filing of
Form-4 at the earliest.”

3. The 1d. DR did not raise any objection to the withdrawal of
the appeal. As such, the assessee is permitted to withdraw the

appeal.

4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 24™ November,

2021
Sd/- Sd/-
(S.S. VISWANETHRA RAYVI) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT
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